36 Special [RAJYA SABHA] Mentions

Demand to restore previous funding pattern for Project Tiger for

conservation of National Animal in country

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, the Project Tiger was a
100 per cent Centrally-sponsored Scheme launched in 1973 by the Government of
India with the aim of conserving our national animal. However, the recent changes
in the funding pattern by the Finance Ministry by dividing the funding pattern to
60-40 between the Centre and the State has not only put in jeopardy the Programme
for safety of tigers but has also added extra burden on the State which is already

responsible for implementing various State schemes out of its financial Kkitty.

Sir, the change in funding pattern has taken place in the face of continuous
deaths of tigers that have ranged from 68 deaths in 2013 to 78 deaths in 2014.
Moreover, the data collected by Wildlife Protection Society of India on deaths of
tigers has marked 90 deaths for 2015 and already 20 in 2016. Similarly, Wildlife
Protection Society of India has stated poaching data as 42 and 23 for 2013 and
2014 respectively which is opposed to the Government data of 18 and 10 for 2013
and 2014 respectively.

Sir, after doing this change, the Centre is saving approximately a sum of
% 20 crore. However, its effect on infrastructure under Project Tiger has been
more than expected as it has halted progress of anti-poaching camps, buying of
arms and ammunition, camera traps, GPS devices and net fencing around the
forest boundary. Hence, in this light, I would request the Government to retain
the earlier funding pattern for Project Tiger for the effective conservation of our

national animal.
MR. DEPUTY CHAIRMAN: Shri Anubhav Mohanty, not present.

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, I have a submission to make.
When there are a few matters in Zero Hour, instead of giving three minutes to
each Member, you should allow us four or five minutes. What is the problem? I
don’t understand, Sir. When there are 10-15 notices, then you should divide the time

accordingly rather than fixing three minutes for each Member. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... It is like this.
...(Interruptions)... 1 will explain it to you. ...(Interruptions)... Mistryji, it is like
this. Zero Hour submissions and Special Mentions are important as far as Members
are concerned. So, we want to take them between 11:00 a.m. and 12:00 noon.

...(Interruptions)...
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SHRI MADHUSUDAN MISTRY: Sir, because of lack of business, you are
taking it up. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. It is not like that. ...(Interruptions)...

SHRI MADHUSUDAN MISTRY: Sir, instead of doing this, I would request
that when there are a few matters, the time-limit should be divided accordingly.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: The point is that there are many matters.
...(Interruptions)... We can do one thing. ...(Interruptions)... This happened because
some Members are absent. Secondly, we can even give 15 names for Zero Hour
submissions so that it will be over. ...(Interruptions)... Dr. K. Keshava Rao.

...(Interruptions)...

RE. REGULATORY AUTHORITY TO CHECK ARBITRARY AIRFARES

it RS IR (SR U)W, RT &9 Blg Folde 361 Ihd &7 ...(FaIH). ..

MR. DEPUTY CHAIRMAN: You can give suggestion. ...(Interruptions)... This
is the time for that. Do that. ...(Interruptions)...

3t RS IR W), § gg qar @redl g (6. (@au). ..

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... 1 have allowed him.

...(Interruptions)...

it RS ¥R W), Y ST T Sff 7 g vy Sor 6 UIReTsY AR 9T
<<l gl 3t BRI H Se Retde™ & foy giiced =rdt a1 o, a1 99 |99y el
q TSN 3R AR B FASC U g wqd HI AN ...(FAgH)... Tdh ARG H9Y!
UIRATSYT QT HRell & b ST T el d 8 €, A1 d Ueb-Ueh g R el
Bl ...(ag)... TR, $9& oy BIs Weled JAIRST i 81 87 ...(Fag™)... 5™
el & foy "gre” & I7 U &1 99 fo1g 7, 1 39d foly &if 1281 27 ... (caem). ..

it Yuifaora g Sa (B<ITe): WX, H 1 39 fIvy & A1y ghiige oRar gl

MR. DEPUTY CHAIRMAN: That is what was raised here by Shri Balagopal.

The Minister has said that he would look into it and take some action.

it RS IR WR, 49 R B fCdhe tah o w9 | 9@ IE 2L (9. .

MR. DEPUTY CHAIRMAN: This complaint is from everywhere, hon. Minister.



